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out from Jaipal Reddyji whose calling
attention notice is there. Mr. Jaipal Red-
dy, yesterday...{Interruptions) Just a sec-
ond. I have 10 announce somcthing. Yes-
terday we were going to take up the
Criminal Law Amendment Bill at 12
o’clock and you had szid, if further dis-
cussion and voting on the Criminal Law
Amendment Bill is going to come at 12
o’clock, then you will defer your calling
attention for another day—tomoirow or
Monday, whichever is convenient. But I
have been informed by the Parliamentary
Affairs Ministry that today it is not com-
ing before the House. But there is
another technical problem. The other
technical problem is that yesterday 1 an-
nounced and you were not in the House-
... (Interruptions) May 1 have some silence
in the House, please? There is another
problem, that we have the Finance Bill,
which was reported yesterday, to clear
because the hon. President is leaving and
it has to be passed by our House and
reported to the Lok Sabha to be sent to
the President for hLis signature. Now, we
have to do it today. (Interruptions)

SHRI CHIMANBHAI MEHTA (Gu-
jarat): Madam,...

THE DEPUTY CHAIRMAN: Please,
g u fime | (Interruptions) 39 T%
RBFE 3 SR (Interruptions) 1 have not
finished. -(Interruptions)j 1 have not
finished, please. Have some courtesy,
please. 1 think I am entitled to some
courtesy.

Now, I want the permission of the
House and your suggestions. Yesterday
we passed the Appropriation Bill. As it
was decided that there would be no
discussion, we passed the Appropriation
Bill late in the evening as the last busi-
ness and sent it to the Lok Sabha. Now,
this is our difficulty.

So, I need your support.
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SHRI GURUDAS DAS GUPTA
{West Bengal): Madam,...

THE DEPUTY CHAIRMAN: No, no.
...(Interruptions)...

SHRI GURUDAS DAS GUPTA:
Madam, I am on the same issue. The day
before yesterday the Government had
postponed the voting. We are always
being kept in a situation of absolute guess
work. The Government should make its
intention clear, either to have the voting
or to defer it. Let the hon. Members be
informed of a time-table. Why should
there be so much of suspensc? You have

T3 Troniiermiion in Arabic Sorpt
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to fight terrorism, but suspense cannot be
a substitute for terrorism. ...(Jnterrup-
tons)...

SHRI SIKANDER BAKHT: The
Government cannot take the whole
House for granted.
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We can go ahead one by one. We
cannot go together.

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS (SHRI VIDYACHA-
RAN SHUKLA): Madam, we have becn
having discussions with the leaders of the
Opposition since 9.30 this morning. We
have ironed out many differences and we
are coming near to a consensus. Al-
though no consensus has been reached so
far, we are hopeful. We will continue the
discussion. Madam, I would request you
to defer this for the time bcing and take

up the financial business...(Interrup-
tions)...

SHRI SIKANDER BAKHT: For the
time being! What does it mean?
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SHRI VIDYA CHARAN SHUKLA:
Madam, we require some more time to
develop a consensus which is necessary
for this kind of a Bill. Therefore,
Madam, we request you to take up other
business and defer the consideration of
this Bill. ...(Interruptions)...

SHRI S. JAIPAL REDGDY (Andhra
Pradesh): Madam, if he wants to take it
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up at 4 o’clock, we can take it up at that
time. ...(Interruptions)...

SHRI SIKANDER BAKHT: The
Home Minister made an announcement
on the floor of the House. This is no
reason. The Government cannot solve its
own inconveniences.

Iygwafa: |9 S ©F WY Sl @ &
g smum?

SHRI S. JAIPAL REDDY: Madam, I
have a suggestion to make. ...(Interrup-
n'ons)/...

THE DEPUTY CHAIRMAN: ...be-
cause everybody is speaking ...(Interrup-
tions)...
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Any Minister can come ‘and make any
sort of announcement here. ....(Interrup-
tions)... What does it mean? ...(Interrup-

tions)...
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THE DEPUTY CHAIRMAN: I have

got a different problem. ...(Interrup-
tions)...
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SHRI CHIMANBHAI MEHTA (Gu-
jarat): Madam, ...(Interruptions)...

SHRI SIKANDER BAKHT: How can
they take the House for granted?

Iyuwmi: @& R ...(ETEPIFI)‘ L0
e dfaa)

* THE DEPUTY CHAIRMAN: ] have
put my (technical difficulty before Mr.
Jaipal Reddy because the Calling Atten-
tion is in his name. Now, what about the

Financce Bill? As far as the Budget is
concerned ... (Interruptions)...
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1 have not finished as yet.
Let me finish. ...(Inaterruptionsy...

As far as the Budget discussion is
concerned, it has not affected that. Siill
some time is left; that remains separately,
but we have to 1ake up the Finance Biil.
...(Interruptions)... The Budget discussion
can be deferred, but the Finance Bill has
to go to Lok Sabha. It is our duty to send
‘it to Lok Sabha on time. That is why 1
am reminding you.
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SHRI S. VIDUTHALAI VIRUMBIL
Madam, T am on a point of order.

{Interruptions) 1 am on a point of order.
(Interruptions)
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SHRI CHIMANBHAI MEHTA: The
Amendment Bill has to be discussed now.
We have our own Constitutional rights.
(Interruptions) It has to be discussed first.

The Finance Bill can come later. (Inter-
ruptions)
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SHR1 CHIMANBHAI MEHTA: Mr.
Narayanasamy, you are supporting it, 1
know. (Interruptions) Plcase sit down.
(Interruptions)
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SHRI MD. SALIM (West Bengal):
What is this? (Interruptions) They are
doing the most unwarranted thing.
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They are throwing the country to wol-
ves. (Interruptions)
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SHRI S. JAIPAL REDDY' Madam
«..(Interruptions)...

THE DEPUTY CHAIRMAN: Let me
listen to Shri Jaipal Reddy because the
Calling Attention is listed against his
name. (Interruptions)
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SOME HON. MEMBERS: How can
he Calling Attention be discussed? (In-
terruptions)

SHRI S. JAIPAL REDDY: Madam, I
have a suggestion to make. While ap-
preciating the concern of the Leader of
Opposition from their angle, may I make
a suggestion? Let the matter be taken up
by the Business Advisory Committee
which is slated to meet at 4 o’clock this
afternoon. ...(Interruptions)...
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SHRI S. JAIPAL REDDY: 1 am only
making a suggestion. It is for the Govern-
ment and everybody else. I am making
my personal suggestion that the matter of
Criminal Law Amendment Bill be taken
up at the BAC for specific time. It may
be fixed by the BAC. ...(Interruptions)...

amom?hmﬁhvﬂ:nz#magﬂ
I

sft fat @E: wR Afear, S WA
o @ oo @ I/ ey g | )
g d® A R N W@ g SR v
R 7% R fF A TR ATt weifeE &
gaifes W aEd § oW fem W Yo s
aredt & A R R, Iuk A @ o ¥ W@ AR
ag ¥, A SR ug g IR o W gre
ag & Br o @ fufvet wew R w8 WM
R o1 e 11 < = Befire fae foan smom
3 o @ @ ¢ okl w=ifem ¥ yals

[RAJYA SABHA]

. Amendment Bill 244

| A qféEmid siad fafex ¥1 9w W alew

2 Y fre 9l A ToE BN e wE W=y B
e czarsd w4 & ww 39 o A g9 R
3 Yoo A€ & B R R oraged =8d
R oW W T WA T T www g e
a5 alw ¥ ¥ wa am ffvx wew Y S
aE @R R @ fF st 12 s fEREe
siigiz fer forar srom @ 9 @ 9 o o
®W 2, T Tl wfEE @ am g 2

st &P Sy 2rsldt
SHIINZ. ; 2g R - b2
Dol boipper)-4-LT¥
I hgler” bttt 2
o*‘:’*'/bf-' 1A "/ sl
WY p e e Ot e &
Flor i 1-ee P s
291 Lt g - Lot A A -
ot (o B Saet N st 2F
2 FEW TG S 2l sp®
G st 200 - ML bl S
spe L eI St
L Y
A T L Ve
b o FFAP RN
it PP
ogii/ o betnp it f %)
Hosid Bt Fi oY
Yors Iy agnolats oo

t[] Transliterafion in Arabic Script.




245 Re: Criminal Law
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The Government has no business to
take the House for granted. It is that
attitude of the Government which we are
objecting to. We are not getting any
reply...(Interruptions). . ..

THE DEPUTY CHAIRMAN: The re-
ply is coming. Let us listen to the reply
first, please.

SHRI VIDYACHARAN SHUKLA:
Madam, according to the wishes of the
Opposition leaders, we have been discus-
sing the matter with them.- There should
be no objection from the Leader of the
Opposition for evolving a consensus on
this issue which has raised a lot of con-
troversy in the country. Now, to say that
we should do it within a time limit, when
consensus has not been reached, it is
rather unfair because the Opposition
leaders themselves raised new points dur-
ing the discussion. We have to ponder
over them and we have to come up with
solutions to all those points. Therefore,
against our own anticipation, we have
taken more time. We did not want to
take all these three days. We wanted to
pass it on the first day itself. On the
request made by the leaders of the Op-
position, we agreed for consultations. We
have been calling them one after the
other. Consultations are going on. Even
today, from 9.30 onwards until about
11.15 or 11.30, we have been doing this.
It appears that“some more consultations
would be necessary. We do not want to
scuttle the matter. We do want to pass
this during this. Session. Therefore we are
having consuitations everyday, morning,
evening and afternoon.

1 would like to assure our friends
sitting opposite that we will not bring it
forward hcre without informing them
properly and talking to ‘them in full

fength nhoot the whats matter. Cedtainly,
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we want to bring it forward. We do not
want to have a vacuum created in the
country. That is our intention. Madam, I
request you ...(Interruptions)...to agree
to take up the listed Business.
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SHR1 VIDYACHARAN SHUKLA:
Madam, the Finance Bill has to go to the
Lok Sabha and after that it has to go the
President ...(Interruptions)... There is a
time limit for it....(Interruptions)... It has
to be sent today...(Interruptions)...
Madam, either you take up the Finance
Bill and return it to the Lok Sabha today
or you can take it up immediately after
the Calling Attention, whichever you
prefer.

SHRI S. JAIPAL REDDY: The Cal-
ling Attention should be taken up first.

SHRI VIDYACHARAN SHUKLA:
Madam, we are having consultations with
them and we will have further discussion
with them....(Jnterruptions)... After talk-
ing with these friends opposite, we will
come up with some kind of a solution.
...{Interruptions)...
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. THE DEPUTY CHAIRMAN: I have
to give my observation...(Interruptions)...
I want to remind the House that when

the Home Minister Saliab said, when I°

asked him, “Are you deferring it today?
Then I am going to take it up tomor-
row”, he said “12 o’ clock.” And I
reminded him and Mr. Jaipal Reddy
Teminded him, that tomorrow we have a
Calling Attnetion, Then 1 told Mr. Jaipal
Reddy in the presence of the Home
Minister, “There is a calling attention
which is listed in your name. In case we
have this Amending Bill, what would you
do? He said, “if the Amending Bill com-
wes, I will defer it.”

“If it does not come, then I will have
the Calling Attention.” That is why it is
listed today. Now, that Bill has not come,
and so, the Calling Attention Motion is
listed. So, we will keep it that way. It is
part of my ruling.

ot Ry wen: WX |, & aw T
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FeM? Who is opposing consensus? You
go on trying for consensus. You should

have done it much before bringing in the
Bill.
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aff 31 And, we are not going to permit
the Government to make the House a
matter of their own convenience. It has
got to follow some rules. If they go on
breaking the rules of Parliamentary activ-
ity on their whims, we are not prepared
to accept that.
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Who is opposing consensus? You go on
trying for consensus. You should have
done it much before bringing the Bill.
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And, we are not going to permit the
Government to make thé House a mea-
sure of their own convenience. It has to
follow some rules. If they go on breaking
the rules of Parliamentary activity on
their whims, we are not prépared to
accept that.

1] Transliteration in Arabic Script.
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SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, we will be very happy to
have a consensus of all the parties so that
you can decide on the matter and bring
in the Bill. But the point is this: Suppose
every party has got a position and you
are¢ mot able to get the consensus of the
other parties. Then have you the majority
to pass the Bill? Are vou going to bring
in the Bill and pass it in spite of the
consultations or not? This is a matter
which we want te know. If a consensus is
not arrived at will you drop the Bill or
defer the Bill? Are you going to get it
passed. You have the majority to pass the
Bill? When there has been a contention
on such Bills, you have been taking the
Bills and passing them in spite of the
views of the Opposition parties. Every
Opposition party has got a view. Then
why can’t you take the Bill and pass it?
Then, why are you delaying the passing
of the Bill for three days? That is what
we want to know. We want to know your
intecntion about this matter. (interrup-
#ons) No, no one minute. Let him reply
to this point.

SHRI CHATURANAN MISHRA
(Bihar): What the hon. Member Shri
Swaminathan has said is, “All right.
Have consensus orf no consensus. But
when we have a majority we will rush it
through.” Then, what is the use of having
consultations? 1 understand what the
Leader of the Opposition has said; all
these things should have been done ear-
lier. I appreciate it, I find it reasonable.
With an unreasonable Government you
cannot expect it.. When you have taken a
reasonable stand that more consultations
should be done, I and my party, we are
in favour of it. It is a welcome step. This

_ is a serious thing. We are attending to it

seriously, and everyday meetings are tak-
ing place. I think Opposition party lead-
ers will also contribute. Let us have a
legislation which works well, not like
TADA., It becomes something which peo-
ple hate.

[25 MAY 1995]

-

Amendment Bill 250

‘DR. BIPLAB DASGUPTA (West
Bengal): Madam, I fully support what my
colleague has just said that certainly there
is need for consultation, there is nothing
wrong with consultations, and nothing
should be pushed through with the major-
ity. The Government had sufficient time
for the passing of the Bill—three weeks.
Regular consultations were not underta-
ken. But now I am suggesting that there
is a proposal before the House that the
matter should be referred to a Select
Committee and the Select Committee can
be given ...(Interruptions)... Just let me
finish. You may not agree with me, but
let me put forth my views. The Select
Committec ...(Interruptions)... What 1
am saying is, that can be done. But, in
the meantime, I suggest that this Calling
Attention Motion should be taken up,
after that the Finance Bill and then in the
Business Advisory Committee further de-
cisions may be taken.

SHRI S. JAIPAL REDDY: Madam, 1
have to state, on behalf of my party, that
I do not agree with the Leader of the
Opposition or with the Parliamentary Af-
fairs Minister that there would be a
vaccum if an alternative piece of legisla-
tion is not enacted. There are sufficient
laws to deal with .. (Interruptions) 1 am
stating my viewpoint. (Interruptions)
I would say, basically, there are laws to-
deal with every kind of situation. (Inter-
ruptions) There are many other laws.
Therefore, I believe, this is a Bill which
should not be hustled through at all.
(Interruptions)

SHRI MD. SALIM: Who is piloting
the Bill? Is it Mr. Sikander Bakht? (Inter-
ruptions)

SHRI SIKANDER BAKHT: Madam,
I did not make any reference. He attri-
buted certain things to me. He is un-
necessarily putting words into my mouth.
(Interrupitions)

SHR1 JAGDISH PRASAD
MATHUR: Don’t you want any law to
deal with terrorism? (Ipterruptions)
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SHRI S. JAIPAL REDDY: Madam,
just because TADA has lapsed, just be-
cause TADA has lapsed two days back,
you cannoi say that there is a legal
vaccum. {({neerruptions)

DR. MURLI MANOHAR JOSHI:
Madam, today, there is no law to curb
terrorism. (Interruptions)

SHRI S. JAIPAL REDDY: There are
sufficient laws to deal with terrorism.
(Interruptions)

DR. MURLI MANOHAR JOSHI:
There must be some Code to control
terrorism. (Interruptions)

SHRI MD. SALIM: There are suffi-
cient laws in the statute book. (Interrup-
tions)

SHRI S. VIDUTHALAIl VIRUMBI
(Tamil Nadu): There are sufficient laws.
(Interruptions)

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Madam, on a point of
order. (Interruptions)

SHRI S. VIDUTHALAI VIRUMBI:
As Mr. Jaipal Reddy said, we have got
sufficient laws in the statute book. (Inter-
ruptions) .

sft Wewe Wolm: @, a7 g = o @7

sl o @I dom, W | | e
e q FE-freleh g @ 2 ... (FEa)...
it o fEfaae Hilele @l € ... (AER)...
FREO S T A H F A g A B Y
et = &% Yaif @ oot o W= ® &
e (FTEER)... FF T A ISR ®
Ce{FE) ...

e W TERR g d=m, MR W W
¥ = o =onm fAsw, g s M 9l W
S ¥ ... (Gmaud)... I8 I F fuems
FR A8 A TN wRd | W ™ el
i | 9 N F faers A W @S A
M A am = ® T

THE DEPUTY CHAIRMAN: Let us
have the Calling-Attention, please.(Inter-
ruptions) :

[RAJYA SABHA]

Amendment Bill 252

SHRI SIKANDAR BAKHT: Is this
the way the Government shouid funec-
tion? (Interruptions) What is the Govern-
ment doing? (Interruptions)

DR. MIJRLI MANOHAR JOSHI:
This is terrorism by the ruling party.
{(Interruptions)

This is Pariiamentary terrorism. (Inter-
ruptions)

THE DEPUTY CHAIRMAN: Calling-
Attention Motion. (Interruptions)

DR. MURLI MANOHAR JOSHI:
They are supporting terrorism. {Inferrup-
Hons)

SHR! GURUDAS DAS GUPTA:
Madam, it is very wrong on the part of
hon. Members. They are resorting to
terrorist activities inside the House. This
is not fair. (Interruptions)

THE DEPUTY CHAIRMAN: What is
happening to this House? Please sit
down. (Interruptions)

SHRI GURUDAS DAS GUPTA: This
is absolutely unfair. If the Government
wanis time, we should give them time.
What is the harm in it? (Interruptions)

SHRI JAGDISH PRASAD
MATHUR: This is a facade. (Interrup-
Hons)

This is a facade.

SHRI PRAMOD MAHAIJAN
(Maharashtra): If there is terrorism, you
need a law. (Interruptions)

DR. BIPLAB DASGUPTA: Why are

© you terrorising them? (lnterruptions)

DR. MURLI MANOHAR JOSHI:
You are terrorising the treasury benches.
(Interruptions)

THE DEPUTY CHAIRMAN: I do
not want to hear any cross-talk. Nothing
is going on record. (Interruptioss).

SHRI S. JAIPAL REDDY: Madam,
may I call the attention?

THE DEPUTY CHAIRMAN: Yes,
(Interruptions)
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SHRI SIKANDER BAKHT: What is
happening to this House. Is this the way
the house should be treated by the
Government? I require an answer to this
question, What is happening to this
House?
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SHRI CHIMANBHAI MEHTA:
Madam, I am on a point of order.
(Interruptions)

SHRI SIKANDER BAKHT: I must
get a reply to my question from the
Government. (Interruptions)

THE DEPUTY CHAIRMAN: Let us
hear the point of order of Mr. Chiman-
bhai Mehta

SHRI CHIMANBHAI MEHTA:
madam, when you stand up, I always sit
down because 1 have respect for you. The
others were allowed to speak.

THE DEPUTY CHAIRMAN: All
right. Make your point.

SHRI CHIMANBHAI MEHTA: It is
nice of you that you have allowed me to
speak. That is one thing. (Interruptions)

t .} Translitcration in Arabic script.
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1 My point is this. The Finance Bill cannot

precede the discussion o:.: the General
Budget. A suggestion has been made
here, a suggestion has been put forward,
that there is an urgency to take up the
Finance Bill, as it has to be returned to
the Lok Sabha. Yesterday also, we did a
very wrong thing by passing the Approp-
riation Bill. Anyway, yesterday there was
a question. I can understand it. But, if
you go on violating the Rules and the
Constitutional provisions, it is not coi-
rect. First the General Budget should be
discussed, and then the Finance Bill can
be taken up. ..(Interruptions)
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THE DEPUTY CHAIRMAN: Sikan-
der Bakht Saheb, let me first handle this.
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THE DEPUTY CHAIRMAN: 1
not asking it.
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Otherwise, 1 am going tc adjourn thé
House: § will adjourn the House. .. (Inter-
ruptionsi

SHRI SIKANDAR BAKHT: They are
taking the House for granted. .. (Interrup-
tiorns)

We are walking out in protest.

(A: this stage, some hon. Members
left the Chamber.)

SHRI ASHOK MITRA (West Ben-
gal): 1 am on a point of order.

THE DEPUTY CHAIRMAMNM: I heard
Mr. Mehta’s point of order. 1 want to
answer him. Mr. Ashok Mitra, let me
handle one person at a time. I cannot
answer you together. Sit down, Pleasc.
Take your seat. Please take your seat.
Take your seat.

SHRI ASHOK MITRA: I will take my
scat, but still, I have my point of order.
.. (Interruptions)

THE DEPUTY CHAIRMAN: Mchia-
ji, you are a Member of this House. I do
know for how many years. This House
has never done any impropriety before.
There is an wunusual situation which I

_referred to. If you happened to be listen-
ing to me. ..(Interruptions)

It has not been done by us. We have
not created that situation. Neither Rajya
Sabha nor the Chairman nor the Deputy
Chairman has created it. The situation is
because of what happened. The Budget
was delayed, I repeated it yesterday, due
to the election which was delayed, and
the whole Budget Discussion is being
fractured into pieces and bits, and what
happened subsequently in the rest of the
country.

SHRI CHIMANBHAI MEHTA: That
is my complaint.

THE DEPUTY CHAIRMAN: Then
don’t start putting the blame on anybody.
Everybody, all of us have to take the
responsibility.

[RATYA SABHA]

y
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SHRI CHIMANRBHAI MEHTA: I am
not blaming you.

THE DEPUTY CHAIRMAN: Then
you sit do=rn. You don't get up unmneces-
sarily. 1 expest co-gperation from o
senior persun like you.

SHRi CHIMANBHAI MEHTA: You
are unnecessarily blaming mie that 1 have
blamed you. This is not fair ...{Interrup-
tons}
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SHRI S. JAIPAL REDDY: Madam,
You have given a miling on the point of

order. Please protect me. There is my
Calling Attention. ..(Interruptions)

SHRI V. NARAYANASAMY (Fon-
dicherry): The Opposition is not united in
its demands. They are saying that the
Government is not taking up the Cailing
Agtention. What kind of attitude do they
have?
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THE DEPUTY CHAIRMAN: We are

not taking up the TADA now. The
TADA has lapsed. 39 3fsui
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SHRI ASHOK MITRA: Madam, my

conscicnce does not allow me to sit
down.
Madam, you snubbed me yesterday,

and it is always a pleasure to be snubbed
by you.

THE DEPUTY CHAIRMAN: I did
not. Do you want me to give the pleasure
again?

SHRI ASHOK MITRA: Definitely.
..(Interruptions)

THE DEPUTY CHAIRMAN:
oblige you ...(Interruptions)

I can

I can give you at any time you want it.

SHRI ASHOK MITRA: But, I think,
this is a very serious Constitutional issue.
The Government has made a mess of its
affairs, but, that does not imply that we
should make an ass of the Constitution.

Yesterday, I went back and reread the
Constitution. The Constitution specifical-
ly says that the Finance Bill must precede
the Appropriation Bill. It also says that
the Discussion on the General Budget
must prcecede the presentation of the

. Finance Bill. Thercfore, 1 am worried.

Madam, we today flout the Constitutional
proccss. Suppose there is a smart lawyer
who runs to the Supreme Court and the

« Supreme Court gives a judgment that the

cntirc Pudgetary process that we are
trying to complete is improper. Where
are we then? ’

THE DEPUTY CHAIRMAN: I think
you are giving an idea that somcbody
should go to the Court, maybe to-
MOrrow. ...

SHRI ASHOK MITRA: No. But why
can’t we have the views of the Attorney-
General whether we can do what we are
doing? Because, in the rush of things you
may offer today a verdict that all of us
may rule in the futurc I, therefore, once
more appeal to you to reconsider it.

THE DEPUTY GHAIRMAN: Mr.
Ashck Mitra, yesterday I explained it to
you and to Mr. Mchta.

b Lo s et
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SHRI CHIMANBHAI MEHTA: Yes-
terday I did not raise the issue.

THE DEPUTY CHAIRMAN: You
were there. Physieally you were present,
mentally you might not be there. But,
you were there, becauseI registered your
presence. I explained tc you as to what
the difficulty was you rcpeatedly walked
out of the House. The Finance Minister
was sitting here. If it was an impropriety
on the part of the House, he would have

iraised it yesterday. He did not. In fact,

he requested me to take up the Approp-
riation Bill. That is the reason I perscnal-
ly think why we should block the money,
which would be needed by the people,
not the Government. The Government
takes moncy for the people of this coun-
try, not for them. You should understand
}hat.

Yesterday the entire Left Front was ac-
cusing that the money is not being
granted to some public sector undcrtak-
ings. And considering that the people
should not suffer, 1 went out of my way.
I was rcquesting that it should be taken
up today along with the Finance Bill, but
it was insistcd upon that I should take it
up vesterday and I did it. 1 never do
improper things. Please do not tell...

SHRI ASHOK MITRA: Nobody is
making a complaint against you. My com-
plaint is that the Government is doing
improper things. (Interruptions) Why
should we collude with the Government?
(Interruptions)

THE DEPUTY CHAIRMAN: The
Rules and the Constitution say that the
Members should listen to the Deputy
Chairman. Please follow that.

SHRI G. SWAMINATHAN: Only one
minute. The point of order raised by Mr.
Ashok Mitra necds to be answered. He
says there is an impropriety and some-
body may go te the court tomorrow and
challenge” the very Act having been pas-
sed in the Parliament. Therefore, it is a
very serious thing. My personal view is
that the House has got a right to proceed

_ with its own busincss. I do not think the

court can intervene in our affairs.
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SHRI S. JAIPAL REDDY: Madam,
should 1 proceed with my business.

THE DEPUTY CHAIRMAN: Yes.
Iet us not go with the far-fetched ideas.
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CALLING ATTENTION TO A MATTER

OF URGENT PUBLIC IMPORTANCE

Regarding import of wunprecedented

quantity of urea by M.M.T.C. during
1994.95

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam Deputy Chairman, I
call the attention of the Minister of Com-
merce to the import of unprecedented
quantity of Urea by the MMTC during
1994-95.

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): Madam, before 1
make my statement...

SHRI S. JAIPAL REDDY: Copies.

THE DEPUTY CHAIRMAN: In the
disorder, the copies were lost. Just one
mihute. We have lost 'a lot of time. I
request the House that we dispense with
the lunch hour and sit through the lunch
hour.

SOME HON. MEMBERS: Yes.

SHRI P. CHIDAMBARAM: Madam,
before 1 make my statement, I would like
to say that I am grateful to Mr. Jaipal
Reddy for calling my attention to this
matter. I am also grateful to both Mr.
Jaipal Reddy and you, Madam, for drop-
ping the words “questionable mecthods”
which was there in the original notice.
But as the motion has been admitted, 1
assume that there is no such allegation.

[RAJYA SABHA]
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SHRI S. JAIPAL REDDY:- Kindly call
the House to order.

THE DEPUTY CHAIRMAN: Who is

in disorder?

SHRI P. CHIDAMBARAM: Madam
Deputy Chairman, in February 1994, the
Government of India authorised MMTC
to import 15 lakh MT Urea by the end of
September 1994. In August 1994, this
authorisation was increw.ed to 27.5 lakh
MT for import in the fiscal year 1994-95.
It was decided in October 1994 by
Government of India that two other
PSUs namely NFL and PPCL would also
be authorised to import 3 lakh MTs of
Urea by December 1994. The time period
within which they could execute the im-
ports was subsequently extended to
March 1995. These two organisations did
not succeed in bringing any quantity of
Urea within the authorised time. MMTC
was asked in February 1995 to make best
efforts to import an additional 2.5 lakh
MTs over and above 27.5 lakh MTs
authorised earlier for arrival by the end
of 31st March 1995. As against this over-
all target of 30 lakh MTs, MMTC suc-
cessfully landed 28.81 lakh MTs by the
31st March 1995.

2. MMTC has effectively functioned as
a canalising agency for fertilisers which
need to be imported on Government
account in the past also. In the present
case, MMTC has executed Urea imports
in 1994-95 within the quantity authorised
by the Government of India. MMTC was
able to make available the required quan-
tity of urea necded for agricultural opera-
tions in the country.

MMTC did not use questionable
methods to import urea. MMTC’s pro-
cedures were transparent, equitable and
fair and were in line with international
practice. The procedures adopted were as
follows:—

MMTC normally contracts for Urea
through global tender/enquiry. Bidders
are required to submit a bid bond US$ 1
per tonne for the quantity offered. Offers
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